
DLNl. 

LINK ROSTER 

ORDER 

As a temporary measure, till further order following Link Roster is made with effect from 21/11/2020: 

Sl.No. Name of the CMM/ACMMIs R.No. SI.No. Name the R. No. of 

CMM/ACMMs 
Mr. Ravindra Kumar Pandey, 
Ld. ACMM-01, RADC. 

1. Mr. Pawan Kumar, 
Ld. ACMM-02, RADC. 

2. 

203 205 

3. Mr. Sachin Gupta, 
Ld. ACMM-03, RADC. 

4. Mr. Dharmender Singh, 
| Ld. ACMM-04, RADC. 

409 410 

Notes: 

1. Whenever any Ld. ACMM is on leave or is not available due to any other reason, his/her work shall be looked

after by the link magistrate shown against his/ her name in the opposite column and in his absence the officer 

named next serial-wise. 

1.1. For the time being till further directions, in case all the said Ld. ACMMs are on leave or not available for 

any justified reason, undersigned shall look after the work of court of such Ld. ACMM(s) 

2.Mr. Pawan Kumar, Ld. ACMM shall dispose off all judicial work of the undersigned on Monday, Tuesday & 

Wednesday and Mr. Ravindra Kumar Pandey, Ld. ACMM shall dispose off all judicial work of the undersigned 

on Thursday, Friday & Saturday, as and when the undersigned is on leave or otherwise busy or not available. 

2.1. In the absence Mr. Pawan Kumar, Ld. ACMM on Monday, Tuesday & Wednesday, the same shall be 

looked after by Mr. Ravindra Kumar Pandey, Ld. ACMMs on Monday, Tuesday & Wednesday. 

2.2. Likewise in the absence Mr. Ravindra Kumar Pandey, La. ACMMs on Thursday, Friday & Saturday, the 

same shall be looked after by Mr. Pawan Kumar, Ld. ACMM on Thursday, Friday & Saturday 

3. In Exceptional situation, where both the ACMMs as well as the undersigned are on leave or not available, the 

link work shall be looked after by the ACMM available in Court Complex. 
4. Till further orders, transfer cases, applications for transfer of cases and other administrative work would be 
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